
317 WrittM Ansvims SARAVAN 16. m Z {S A K A ) Written Answ0fs 318

drawn up for d«centralisation of tha indus
tries and the steps taken for their implemen
tation?

(b) if so, the number of such letters of 
intent issued so far and the norms for issuing 
the same;

TH E  MINISTER O F INDUSTRY (SHRI 
A JIT  SINGH): (a) and (b). Regulation of 
industrial locations is required to be done by 
State Governments, keeping in mind tha 
local conditions and requirements and their 
respective spatial development plans, zon
ing and town planning laws. However, the 
Central Government, with a view to bringing 
about dispersal of industries offer a number 
of incentives such as priority in licensing, 
concessional finance etc., for entrepreneurs 
setting up units in industrially backward areas.

Letters of Intent for Operation of Air 
Taxis

178 SHRIVAMANRAOMAHADIK: 
SHRI BRU BHUSHAN Tl- 

WARI:
SH R I L O K A N A TH  C H - 

OUDHARY:
SHRI G. M. BANATWALLA: 
SH RI K O D IK K U N N IL 

SURESH;

Will the Minister of CIVIL AVIATION be 
pleased to state:

(a) whether Government have issued 
letters of intent to the operators of the air 
taxis in the country;

(c) the type of aircraft and routes per
mitted to them for operation and their time 
schedules; and

(d) the details of the applicants who 
have been granted the aforesaid permits, 
indicating the number of Non-Resident Indi
ans, established business houses and the 
rest?

TH E  MINISTER OF ENERGY AND 
M INISTEROFCIVILAVIATION(SHRIARIF 
MOHAMMAD KHAN): (a)to(d). The Air Taxi 
operators certificate have so far been issued 
to three applicants and also no objection in 
principle has been given to eighteen appli
cants under the Air Taxi Scheme. Certifi
cates are issued after verifying the ability of 
the applicants to operate Air Taxis in accor
dance with the guidelines.

Under the new guidelines, fixed wing 
aircraft with a minimum seating capacity of 
15 or helicopters are eligible to be used for 
Air Taxi operations. The service can be 
operated to all airports open to scheduled 
operations with the permission of the airport 
authority concerned. The details are given in 
the Statement A and B below.
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